COMMITTEE
ON
PAPERS LAID ON THE TABLE
(197576 ).

( FIFTH LOK SABHA )

FIRST REPORT

LOK SABHA SECRETARIAT
NEW DELHI

~ ) arch, 1976/Phalguna, 1857 (Saka)
S L( // Price : Re. 0.65



CONTENTS

Tage(s)
Comrposition of the Committee . (idi)
Introduction e e e . . \ ]

CHAPTER I Delay in layirg on the Tuble Annual Reports of the Indian
Mmulm,(hlgum . . . t. . . . z

CHAPTER 1II. lnotdimdehyinhykg‘}{indivusionofmml t
and other documents . . Rtw 7

mmmwuammmm«dmn 13
of statutory/mitonomous organisatior:s .

CHAPTER IV. Notifications issued by the Govtrnmcm of N.lmd d\trir(
President’s Rulein the State . 16

APPENDICES :

1. Statement giving ressons for delay in layirg the Annual Reports of
the Board of Trustees, Indian Museum, Calcutta fot 1970-71, 1971-7:.
1972-73 and 1973-74 on the Table ofLok Sabha 18

1I. Summary of Recommendsations/Observations ccbtained in the

pAR LIBRARY
(Library & Reference

Central Go“‘:l‘{

Aoe. No. B.... s [

Dato-
329 54R
by~

2400 LS—1,



COMMITTEE ON PAPERS LAID ON THE TABLE
(1975-176)

CHAIRMAN
Shri Era Sezhiyan
MEMBERS

2. Shri Maganti Ankineedu

‘3. Shri Bhagirath Bhanwar

4. Shri C. K. Chaadrappan

5. Shri Jagdish Chandra Dixit
‘8. Shri P. Gangadeb

7. Shri Krishna Chandra Halder
-8. Shri Arjun Shripat Kasture
9. Shri A. K. Kotrashetti

10. Shri Nathuram Mirdha

11. Shrimati Maya Ray

12. Shri R. R. Sharma
'13. Shri Chandra Bhal Mani Tiwari
14. Shri M. G. Uikey
15. Shri R. P. Yadav

SECRETARIAT

Shri P. K. Patnaik—Additional Secretary.
Shri N. N. Mehra—Senior Table Officer.

(i)



INTRODUCTION

I, the Chairman of the Committee on Papers laid on the Table
of the House, having been authorised by the Committee to present
the Report on their behalf, present this their First Report.

2. This Committee is a new Parliamentary Committee having
been constituted for the first time on the 1st June, 1975.* Prior to
that all matters relating to Papers laid on the Table like delay in
laying a paper and whether there is satisfactory explanation given
for the delay, whether there had been compliance of the statutory
provisions for laying the paper or whether papers which are requir-
ed to be laid on the Table had actually been laid and whether both
Hindi and English versions of a paper had been laid, were left to in-
-dividual Members to probe and to raise these points in the House
in a few cases where delay etc, was apparent. Considering the
huge** volume and variety of papers which are laid on the Table-
frem day to day and the fact that papers to be laid on the Table are
not available to Members for scrutiny in advance, it was not always
possible for Members to exercise vigilance in respect of all the as-
pects of papers laid on the Table. The House by itself was also
not in a position to give a closer scrutiny to each and every docu-
ment laid on the Table. It was in that background that the need to
constitute this Committee was felt. Constitution of the Committee
was considered by the Rules Committee on 17th March, 1975 and
approved by the House on 6th May, 1975. While incorporating the
rules about the constitution and functions of the Committee viz.
Rules 305A, 305B and 305C of the Rules of Procedure and Conduct
of Business in Lok Sabha, a provision has also been made that a

*For dev:lopments leading to the constitution of the Committee see Fifth and

Sixth Reports of the Rules Committee (Fifth Lok Sabha) and the Minutes of the sitting
of the Rules Committee held on 17-3-197s.

**Th> nunber of pap:rs laid on the Table during varioussessions of Fifth Lok

Sabha is as under :—

Seventh Session, 1973 9051
. . Eighth Session, 1973 609 }1986
First S=ssion, 1971 2651 Ninth Session, 1973 472
S>cond S=ssion, 1971 784 $1674  Tenth Session, 1974 917
Thaird S=ssion, 1971 625 Eleventh Session, 1974 793 $2267
Fourth Session, 1972 883 Twelfth Session, 1974 587
Fifth Session, 1972 332 >1593 ‘Thirteenth Session, 197¢ 1166
Sixth Session, 1972 378 ) Fourteenth: Session, 1975 472 »1638
Fifteenth Session, 1976 830)

Je . ™
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Member wishing to raise any of the matters which come within the

functions of this Committee shall refer it to the Committee and not
raise it in the House.

3. The Committee have examined papers laid during the Four-
teenth and Fifteenth Sessions and in some appropriate cases they

have examined the factors which led to delays in laying them on the
Table.

4. The Committee have held five sittings on the 23rd June, 16th
October and 14th November, 1975 and 18th February and 1st March,
1976. At their sitting held on the 14th November, 1975, the Com-
mittee took evidence of the representatives of the Ministry of Fin-

ance, Ministry of Home Affairs and Ministry of Education, Social
Welfare and Culture.

5. The Committee considered and adopted this report at their sit-
ting held on 1st March, 1876.

6. A statement giving the summary of the recommendations/
observations of the Committee is also appended to the Report (Ap-
pendix II).

NEw DeLHI: ERA SEZHIYAN,
March 1, 1976. - . Chairman,

Phalguna 11, 1807 (Saka).

Committee on Papers laid on the Table.



CHAPTER I

DELAY IN LAYING ON THE TABLE ANNUAL REPORTS OF
THE INDIAN MUSEUM, CALCUTTA

The Annual Reports of the Indian Museum, Calcutta for the
years 1970-71, 1971-72 and 1972-73 along with a statement giving
reasons for delay in laying the Reports were laid on the Table of
Lok Sabha on the 28th July, 1975.

1.2. Ministry of Education (Department of Culture) on being ad-
dressed in the matier intimated that the Annual Reports of the
Indian Museum, Calcutta were being laid before Parliament in pur-
suance of the recommendation of the Public Accounts Committee
made in paragraph 18 of their 18th Report (1958-59). This recom-
mendation of the Public Accounts Committee reads as under:—

“In the Committee’s opinion, Parliament is not fully informed
of the working of these autonomous Boards. Since large
sums of money are voted by Parliament for payment to
these Boards as grants-in-aid it is only proper that Parlia-
_ment and the Public Accounts Committee should be ap-
prised of their activities. The Committee desire that the
Annual Reports on the working of the autonomous Boards
viz., Silk Board, etc. should be placed before Parliament.
They also recommend that the C. & A.G. who is respon-
sible for their audit should in addition to the normal ex-
penditure audit, undertake an achievement audit of
these organisations indicating inter alia their original tar-
gets and achievements.”

13. The above recommendation made by the Public Accounts
Committee does not prescribe any time limit for laying on the Table
of Annual Reports of autonomous Boards. The result is that no uni-
form time-schedule is followed by the administrative Ministries in
laying on the Table reports of these autonomous boards.

1.4. On examination of the Statement giving reasons for delay
(see Appendix I), the Committee felt that the reasons mentioned
therein were not adequate and led to an inevitable impression that a
very formal view had been taken of the requirement for giving rea-
sons for delay. In the Committee’s opinion the real purpose behind
the aforesaid recommendation of the Public Accounts Committee is
defeated if laying of the reports on the Table is inordinately delayed.
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15. With a view to ascertaining the facts regarding genuine diffi-
culties experienced in preparation of the reports, audited accounts
and getting the Hindi versions of the audited accounts and reports
prepared for being laid before Parliament, the Committee invited
the representatives of the Ministry of Education, Social Welfare and
Culture, Ministry of Finance and Ministry of Home Affairs to place
facts before the Committee.

1.6. In his evidence, the representative of the Ministry of Educa-
tion and Social Welfare informed the Committee that funds of the
Indian Museum, Calcutta were voted by Parliament as grants and
these grants covered salaries and other expenditure including acqui-
sition of new items. He further stated that after the close of the fin-
ancial year in March-April, it took the Museum authorities two to
three months to close the accounts. As far as the accounts for
1970-71 were concerned, the audit of the accounts was conducted in
May-June, 1972 and the final audit report was received from the
Audit Department on the 10th October, 1972. He further explained
that the delay in auditing the accounts had occurred because the
audit was deferred by the Senior Deputy Accountant General (Com-
merce, Works and Miscellaneous), Calcutta on account of the influx
of the Bangladesh refugees. He, however, admitted that there was
a delay of one year in placing the report before the Board of Trus-
tees, which was done on the 1st October, 1973. Qn seeking further
clarifications in the matter, the Committee have been informed by
the Ministry of Education, Social Welfare and Culture that the Gov-
ernor of West Bengal who is the Chairman, Board of Trustees of
Indian Museum has stated that there was admittedly undue delay
on the part of the former Director, Indian Museum, Calcutta, in
placing the audit report before the Trustees who met four times (on
18th December, 1972, 26th February, 1973, 28th March, 1973 and Sth
July, 1973) between the 10th October, 1972 and the 1st October, 1973.

1.7. Regarding the delay in laying the Report for 1971-72, the Min-
istry have explained that “the Audit of the Accounts of the Museum
for the year 1971-72 was conducted in June-July, 1973 and the Audit
Report was sent to the Indian Museum, Calcutta on 27th August,
1973. The Annual Report for the year 1971-72 was considered by
the Board at its meeting held on 8th February, 1974.”

1.8. Regarding delay in laying the Annual Report for the year
1§72-T3, the Ministry have stated in a Note to the Committee that
“the auydit of the accounts of the Museéum for the year 1972-73 was
‘conducted in October-November, 1973 and the audit report was sent



3 -
by the audit office on 16th January, 1974. The report was approved
by the Chairman on behalf of the Board of Trustees on 10th June,
1975 and the matter reported to the Board at its meeting held on
7th August, 1975”.

1.9. With reference to the delay in auditing of accounts of Indian
Museum, Calcutta, the representative of the Ministry of Finance was
asked to explain as to how much time was required by the audit for
auditing the accounts of such bodies after the close of the financial
year and whether a period of 3 months would be adequate for com-
pletion of audit after the accounts were closel The witness stated
that it was very difficult on the present schedules to guarantee that
the accounts would be audited within three months after the closure
of the accounts. Explaining the position further, he stated that the
autonomous organisations were not bound by the provisions of the
Companies Act and that there was no specific provision under which
the audit of an autonomous organisation had to be completed within
a particular period. He undertook to consult the C. & A.G. to find
out as to what time limit for completion of auditing of accounts
would be feasible.

1.10. In a written note to the Committee, Ministry of Finance
have, in consultation with Comptroller and Auditor General, stated
as under.—

“An examination of the time taken for certification of Annual
Accounts of certain autonomous organisations so far, has
shown that such delays have occurred in the past for
several reasons, such as, delays in compiling the accounts
by the organisations, incompleteness or non-availability
of initial records or more importantly, the inability of the
organisations concerned to furnish clear, satisfactory and
timely explanations to the audit queries. These difficul-
ties cannot be overcome by merely suggesting a time-
schedule, though such a step may be of help in that it
would be an indicative target to all concerned for the
maintenance and preparation of accounts and audit there-
of. While, therefore, it may be possible to suggest an in-
dicative time-schedule in consultation with the Account-
ant Generals, it is equally important to ensure that the
annual accounts are prepared in time by the authorities/
agencies concerned and that queries raised or suggestions
made in the course of audit are attended to at a sufficient-
ly high level and with promptness, completeness and ac-
curacy so that audit may be in a position to certify the
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accounts as presenting a true and fair picture of transac-
tions of the year. The C. & A.G. has accordingly sug-
gested for consideration the advisability of stipulating
that the head of the organisation or other specified senior
officer should personally be responsible to ensure the
timeliness of the preparation of accounts and for attend-
ing in time to the queries raised in Audit.

It is proposed to examine the suggestion made by the C. &
A.G. with a view to issuing necessary instructions to all
the Ministries which would also indicate what action
should be taken for non-compliance with the require-
ments.”

L11. The Committee are concerned to note that the Annual Re-
ports of Indian Museum, Calcutta for the years 1970-71, 1971-72 and
1972-73 were laid on the Table of the Lok Sabha as late as 28th
July, 1975. Regarding the inordinate delay in laying the Annual
Report for 1970-71, the representative of the Ministry of Education,
Social Welfare and Culture admitted during evidence that the final
Audit Report was received from the Audit Department on 10th Octo-
ber, 1972 while it was placed before the Board of Trustees on 1st Octo-
ber, 1973. Thus there was a delay of one year in placing the Audit
Report before the Board of Trustees who had met as many as four
times between December, 1972 and July, 1973.

1.12. The Committee further note that the Audit Report for
1971-72 was received by the Indian Museum, Calcutta on 27th
August, 1973 and the Annual Report for the year 1971-72 was con-
sidered by the Board of Trustees on 8th February, 1974, that is after
a lapse of about five months. The Audit Report for 1972-73 was sent
by the audit office on 16th January, 1974 and the Annual Report for
1972.73 was approved by the Chairman on behalf of the Board of
Trustees on 10th June, 1975 again after a lapse of sixteen months and
the matter was reported to the Board at its meeting held on 7th
August, 1975.

1.13. The Committee have no doubt that the authorities of the
Indian Museum, Calcutta were not prompt in placing the Annual
Report and audited Accounts before the Board of Trustees for their
consideration in time and the delays which had occurred in laying
the Annual Reports on the Table of Lok Sabha were certainly avoid-
able. Lo

114. The Committee need hardly stress that the Annual Raeport
and Accounts of Autonomous bodies like Indian Museum, Calcutta
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receiving grants from Government should be laid before Par-
liament in time so that Parliament may be apprised of their actual
working from year to year. Such belated action in laying these
Reports and Accounts defeats the very purpose of giving a true pic-
ture to Parliament of their activities and working and alse disables
Parliament from suggesting timely corrective action where neces-
sary.

1.15. The Committee recommend that administrative Ministries
who are responsible for laying before Parliament Reports of Auto-
nomous bodies under their control should exercise greater vigilance
and devise suitable procedures to ensure that such Reports and Ac-
counts are laid before Parliament without any avoidable delay. On
no account, approval of Annual Reports and accounts should be de-
layed by not holding meetings of the Board of Trustees or Manage-
ment Board in time,

1.16. With a view to avoid delays in the laying of Reports and
Accounts of autonomous organisations and in order to achieve some
uniformity in this regard, the Committee recommend that after the
close of the accounting year every autonomous organisation should
complete its accounts within a period of 3 months and make them
available for auditing. Auditing of the accounts and furnishing re-
plies to audit objections, if any, and also translation and printing
of Reports should be completed within the next six months so that
the Reports and audited accounts are laid before Parliament within
nine months after the close of the accounting year unless otherwise
stipulated in the relevant Act etc. under which the body has been
set up. If for any reason the report and audited accounts cannot
be Iaid within the stipulated period of nine months, the concerned
Ministry should lay within 30 days of the expiry of the prescribed
period or as soon as the House meets, whichever is later, a statement
explaining the reasons why the report and accounts could not be
laid within the stipuiated period.

1.17. The Committee further recommend that autonomous orga-
nisations which lay only their Annual Reports should not take un-
duly long time in laying them after the close of the accounting year.
In such cases, the administrative Ministries should ensure that the
Annual Reports are invariably laid before Parliament within six
months after the close of the accounting year.

1.18. The Committee trust that Government will issue necessary
imstructions in this regard in order to implement these recommenda-
tieng in their letter and spirit,



1.19. While going through the material furnished by the Minis-
try, the Committee note with concern that one of the objections rais-
ed during audit of accounts of Indian Museum, Calcutta was that
the statement of accounts for 1971-72 was submitted to audit without
the approval of the Board of Trustees and the statutory requirement
of publishing the annual reports and accounts had not been fulfilled
by the Indian Museum, Calcutta, The Committee feel that if ac-
counts are not properly prepared and statutory requirements are
lost sight of, the inevitable result will be that audit of the accounts
will be delayed and as a consequence the presentation of the report
and accounts to Parliament would be equally delayed. The Com-
mittee note that the Indian Museum have assured that such omis-
sion in future will be avoided. .

"

1.20. While going through the reports of Indian Museum, Cal-
cutta, the Committee noted that the dates on which the concerned
officers had signed were missing in these reports. The Committee
would like to point out that such documents cannot be considered
to be complete reports. The Committee would like to emphasise
that before placing such reports before the House, the administra-
tive Ministry should ensure that all the formalities had been gone
into in compiling the report and that it is complete in all respects.



INORDINATE DELAY.IN LAYING HINDI VERSION OF ANNUAL
REPORTS AND OTHER DOCUMENTS

Sub-section (3) of Section 3 of the Official Langusges Act, 1963,
reads as follows:—

“(3) Notwithstahding anything contained in sub-section (1),
both Hindi and English language shall be used for—

(i) resoluticns, general orders, rules, notifications, adminis-
trative or other reports or press communiques issued
or made by the Central Government or by a Ministry,
Department or Office thereof or by a Corporation or
Company owned or controlled by the Central Govern-
ment or by any office of such corporation or company;

(ii) administrative and other reports and official papers laid
before a House or the Houses of Parliament;

(i) * . . .

2.2. ‘Handbook of Orders’ issued by the Ministry of Home Affairs
regarding use of Hindi for official purposes of the Union contains
the following instructions: —

“It is necessary to ensure that the Hindi version of all official
papers prepared and invariably laid on the Table of either
House of Parliament simultaneously with the English
version. If, however, in any particular case, due to some
very special reasons, it is not possible to lay the Hindi
version simultaneously with the English version, then
while placing the English version, a brief statement ex-
plaining the reasons why the Hindi version could not be
simultaneously laid may also be laid on the Table of the
Rajya Sabha/Lok Sabha. This will apply to statutory rules
also.”

23. In fhe course of examination of papers laid on the Table dur-
ing the Fourteenth Session the following cases came to the notice

1
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of the Committee where Hindi versions of the documents were laid
on the Table after a lapse of 1 to 2 years:—

Naime of Report " Dateon which Date on which Hindi
English version vu'lﬁn was
was

1. Aanual R*ports of Indian Institute of Management,
Ahm:xdabad for 1971-72 and 1972-73 . . 17-12-1973 25-7-1978

2. A1nuil Reports of Indian Institute of Technology,
Kanpur for the years 1971-72 and 1972-73 . 7-5-1974 25-7-197s

3. Finance Accounts of the Union Government for

1971-72 . . . 24-7-1973 22-7-1975

2.4. The Committee note that in the statement giving reasons
for delay in laying the Hindi version of the Annual Reports of Indian
Institute of Management, Ahmedabad for 1971-72 and 1972-73 it has
been stated that “the Institute could not furnish their Annual Re-
ports (Hindi version) earlier due to unforeseen circumstances. The
Institute had been asked to ensure that both English amd Hindi
versions were sent simultaneously and to make necessary arrange-
ments therefor.”

2.5. The statement giving reasons for delay in laying the Hindi
version of the Annual Reports of Indian Institute of Technology,
Kanpur for the'years 1971-72 and 1972-73 states that the Hindi ver-
sion of the Annual Reports were received from the Institute in May,
1975 due to “unstable conditions prevailing at the Institute” and as
such the papers could not be laid on the Table earlier.

2.6. Regarding the Finance Accounts of the Union Government
for 1971-72, no statement giving reasons for dellay in laying the Hindi
version thereof was laid on the Table.

-

27. The Committee further note that instructions had been
issued by the Lok Sabha Secretariat to all the Ministries/Depart-
ments of the Government of India as early as in 1962 and repeated
from time to time that where there is undue delay in laying a docu-
ment (including the statutory rules etc.) on the Table of the House,
the concerned Ministry should also arrange to lay on the Table,
along with such document, a statement giving reasons for the delay.



2.8. The Committee heard the evidence of the representatives
of the Ministry of Finance and Ministry of Home Affairs on the
facts about such delays and steps that could be taken to avoid
them.

2.9. Regarding delay in laying Hindi version of Finance Accounts
for 1971-72, the representative of the Ministry of Finance stated
during evidence that the reports and accounts were prepared by
the Comptroller and Auditor General and it was the responsibility
of the Ministry of Finance, under Article 151 of the Constitution, to
get thetm laid before both the Houses of Parliament. The
witness further stated that the delay in laying the Finance Accounts
for 1971-72 (Hindi version) had been attributed by the Comptroller
and Auditor General to the long time taken by the printers. Till
1972 the translation work was being done by the Central Transla-
tion Bureau but from 1973 the C. & A.G. had taken over that work.
Initially there was dearth of necessary expertise with them but
now the position had considerably improved. Their endeavour
would be to send the report and accounts in Hindi and English
simultaneously. In cases where it would not be possible for them
to lay both the versions simultaneously they would indicate the
reasons therefor,

2.10. On the question of fixing a time limit for laying the Hindi
version of Finance Accounts, Ministry of Finance in consultation
with the Comptroller and Auditor General have explained the
position as under:—

“Translation of the voluminous statements in the Finance
Accounts, which are initially prepared in English, takes
quite sometime. Steps have been taken by the office of the
Comptroller and Auditor General to strengthen its trans-
lation wing with a view to reducing the time taken in
translation. The printing of the translated version, how-
ever, takes considerable time due to the heavy load of
work in the Printing Presses of the Gcvernment. It is,
therefore, difficult to ensure the availability of the Finan-
ce Accounts in Hindi by a specified date and consequent-
ly, to fix a time limit for laying the Hindi version when-
ever the English version is laid before Parliament in the
first instance.”

2.11. On the question of inordinate delay in laying Hindi version
of the Annual Reports and other documents the, representative of
the Ministry of Home Affairs had stated during evidence that the
. present practice. of laying together the English and Hindi version
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of documents should continue and in exceptional cases only those
may be laid separately.

2.12. In a subsequent note to the Committee, Ministry of Home
Affairs have stated that “ordinarily all the Ministries/Departments
should arrange that English and Hindi versions are laid simulta-
neously. There can be a few exceptional cases where due to.urgency
of the mattar it may not be possible to lay both the versions sim-
ultaneously in spite of best efforts. In such cases also efforts should
be made to lay that version during the same session. In very spe-
cial ceses an exception may be made and in those cases also the
Hindi version should be laid on the Table of the House during the
next session positively.”

2.13. The Committee also considered a suggestion as to whether
a Central Agency could be created for translating reports etc. in
time so that both the English and Hindi versions of all the docu-
mentg could be laid on the Table simultaneously. In his evidence
on the subject the representative of the Ministry of Home Affairs
stated that in view of the large number of papers 71laid before
Parliament by a number of organisations, the centralised Agency
would prove to be the biggest bottleneck and would lead to long
delays. His viéw was that the present practice might continue and
it should be the responsibility of the sponsoring organisation to
make its own arrangements for getting the various papers translated
into Hindi. The witness stated that for translating vearious papers
into Hindi, approved panels of translators could be maintained
throughout the country and their services could be utilised by
the concerned organisations.

2.14. The Committee note that the Hindi version of the docu-
ments mentioned in Para 2.3 were laid on the Table after a lapse of 1
to 2 years after their English version had been laid on the Table of
Lok Sabba, The Committee also mote that the reasons given for
delay in laying the Hindi version of Reports for 1971-72 and 1972-73
of Indian Institute of Management, Ahmedabad are not at all con-
vincing inasmuch as the expression “unforeseen circumstances” does
not convey the precise reasang for delay. Likewise, the reasons
given in the delay statement relating to the Reports of Indian Insti-
tute of Technology, Kanpur that the delay in laying the Hindi
version of Reports had occurred due to “unstable conditions pre-
vailing at the Institute” cannot be accepted by the Committee to
be convincing. The Committee also feel surprised that while Ilay-
ing the Hindi version of the Finance Accounts (1971-72) after a



Ministry should also arrange to lay on Table, along with swueh
.document, a statement giving reasons for the delay.

2.15. The Committee recommend that it should he impressed
wmpon all the Ministries/Departments that ordinarily both the Eng-
lish and Hindi versions of Reports/Documents should be lid om
the Table simultaneously. However, in exceptional cases, where
‘it is not possihiie to 1ay both the versions simultaneously, Ministry/
Department while laying one version should invariably lay a state-
ment explaining the reasons for not laying the other version. In
such cases the other version should be laid on the Table either in
‘the same session or at the most by the end of the next session.

2.16. The Committee note that the delay in laying the Hindi
version of the Finance Accounts (1971-72) has been attributed to
‘the long time taken by the printers. It has also been stated that
‘translation of the voluminous statements in the Finance Accounts
takes quite sometime. While the difficulties mentioned by Govern-
ment in fixing any time limit for laying the Hindi version of Finance
Accounts on the Table are not without foundation yet the Com-
mittee would like Government to examine the feasibility of pre-
paring the Hindi version of the material to be incorporated in the
Finance Accounts side by side with the preparation of the English
version.

2.17. The Committee further recommend that Ministries/Depart-
ments should issue instructions to automomous bodies/organisations
under their control to the effect that as far as practicable the Hindi
version of Reports and Acco'nnts should be prepared concurrently
with the English version thereof in order that both the versions can
‘e laid on the Tahle simultaneously.

2.18. The Committee agree with the views expressed by the
representative of the Ministry of Home Affairs that instead of crea-
tion of a Central Agency for translating all reperts and documents
each body/organisation may be made respomsible for making its
cwn arrangements jor trsnslation of papers into Hindi and  their
printing. In order to expedite the printing of Hindi version of

2409 LS—2
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papers the only practical solution lies in preparing the Hindi ver-
sion simultaneously with the English version. StepgSshould also be

taken by the M‘mhtrm/l)epntmenh to impress upon the organisa-
tions that actmn should be taken ,lu advmco to settle the rntes



CHAPTER Il

LAYING OF ANNUAL REPORTS AND AUDITED ACCOUNTS OF
" STATUTORY/AUTONOMOUS ORGANISATIONS -

The Ministry of Education and Social Welfare 'in their oM.
dated the 7th May, 1975 had sought clanﬁcatlons on the pointﬁ
reproduced below:—

“It bas, however, been experienced that audited accounts and
"Hindj version of the reports take some time resulting in
delay in presentation of the amnual reports. In this
connection, a point has risen whether Hindi version of
the reports and audited accounts could be presented sepa-
rately with a view to avoiding delay.”

-~ 3.2. The Official Languages Act, 1963 provides that both Hindi
and English languages shall be used for administrative and other
reports and official papers laid before a House or the Houses of
Parliament. Ministry of Home Affairs have issued instructions that
the Hindi version of all official papers should be prepared and inva-
riably laid- on the Table of eithey House of Parliament simultane-
ousgly with the English version.

. 33, The Committee considered the matter at their sitting held
on 16-10-1975 and the following decision of the Committee ‘was
commupicated to the Munstry of. Education and Social Welfare on
319-1975 —_ \ I
‘The Committee felt, thg,t. if the annua.l report and ' audited
accounts were laid separately, the House could not get

PR 'gpoqtaneously a complete picture of the working of the
autonomous body. Therefore, no useful purpose could
, be served by layi gfheannualrepottandaudited ac-
2 countg separately A relaxation can be made in the case
. ., of Hindi.version of the reports and accounts. 'I‘he Com-
- . mittee have, therefore, decided that the annual ‘Teports
. ,and gudited accounts of autonomous bodies should be laid

. .,on the Table together. I the Hindi version could not be
'Ipdd alongwith the English version thereof, the Ministry
. might Isy the English version first alqngwitb a ttatement

.n "“'“‘ - 13 f; v ¥
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explaining the reasons for not laying the Hindi version.
In such cases, however, the Ministry should ensure that
Hindi version of the docufménts is laid or the Table either
in the same session or in the following session.”

34. The MAnistry have in their OM. dated the 18th December,
1975 expressed the following difficulties in implementing the above
decision of flie Comimittee and requested that the matter might be
reconsidered:—

“There are some difficulties in following this clarification. In
the case of certain organisations, while the annual reports
are prepared by the organisation themselves, their audit

. reports are prepared by the AGCR. There is gene-
rally a gap of abotit one year before the audit report is
received from the A.G.CR. In this case the submission
of the Annual Report is not delwyed till the audit reports
on the accounts are received but the annual reports are
placed on the Table of the House earlier than the audited
accdunts,

If the suggestion made by the Committee is to be implemented
the annual report for a particular year will have to be
withheld till the audited accounts for that particular year
are received from the A.GCR”

3.5. The Committee are of the opinion that normally the Annual
Report and audifed accounts of sutonomous organisations should
‘be presented to ParHament together to enable the House to have a
complete picture of the working of that body. This decision should
not be taken to imply that laying of reports and accounts could be
delayed to any length of time. The Committes recominend that
ﬁ,mmwtddhnwﬁ&emﬁﬂmt,md-wt
report thereon for a particilar year should 'be 1atd on the Table
wltﬂnlmm&so{thsdmdthomﬂh‘yﬁrmﬂ&om
stipulated in the Act or Rules imdér which the organisation has been
set up. To comply with this requirement proper fhine schedule
should be laid down for compilation of Annual Réport and accounts

hhdllldra . The Comiittse feel that nermsfly & period of 3
monthy 3 be sufhdiem Tor cotnpilation of aceotrnts and their
submission to audit; the next ¢ months might be given for auditing

o} accounts; hrpﬁnﬁqd&emﬂudundh;ﬂ t6 Governmemt
for laying. If for any reason the répoit, audlted ikccoutit; and audit
report cannot be laid within the stipulated period of nime months,
the Ministry should lay within 30 days of expiry of the prescribed
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period or as soon as the House meets, whichever is later, a statement .
explaining the reasons why the report and accoumts could mot be
laid within the stipulated period.

36. The Committee need hardly stress that to avoid delay in
laying the Hindi version, the compilation of repert and accounts
and their translation should be simultanecus.
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CHAPTER IV

NOTIFICATIONS ISSUED BY THE GOVERNMENT OF NAGAs
LAND DURING PRESIDENT'S RULE IN THE STATE. ...

The President took over the administration of the State of Naga-
land through a Proclamation issued under Article 356 of the Consti-
tution on the 22nd March, 1975.

4.2. In pursuance of the Proclamation issued by the President,
powers of the State Legislature are to be exercised by or under
the authority of Parliament and consequently all papers including
the Notifications/Rules/Orders etc. which under various Statutory
Provisions are required to be laid before the State Legislature have
now to be laid before Parliament.

43. No Notifications/Rules/Orders issued by the Government of
Nagaland were, however, laid before Lok Sabha till the end of the
Fourteenth Session which commenced on the 21st July, 1975 and
ended on the 7th August, 1975. On an enquiry made from the
Ministry of Home Affairs as to whether any notifications/orders had
been issued by the Government of Nagaland after the imposition of
President’s rule in the State which in pursuance of the Proclama-
tion issued by the President were required to be laid before Parlia-
ment, Ministry of Home Affairs vide their Note dated the 31st Dece-
ber, 1975 informed that the following 10 Notifications had been issu-
ed by the Government of Nagaland and necessary steps were being
taken by the administrative Ministries concerned to lay them
on the Table of either House of Parliament:—

(1) Notification No. FIN|REV|2|7|75 dated 28-4-1975 [The
Nagaland Sales Tax (Amendment) Rules, 1975].

(2) Notification No. FIN/REV /2-11/75 dated 28-4-1975
(3) Notification No. FIN|TAX]10{75 dated 24-6-1975.

(4) Order No. Supply 3/38/75 dated 19-7-1975 (The Essential
Articles Price Control) Order, 1975.

(5) Notification No. FIN|TAX|4{T5 dated 26-7-1975.
(6) Notification No. FIN|TAXM4{75 dated 11-9-1975.

- 16
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(7) Notification No. SPLY-1{8|75 dated 11-9-1975 [The pack-
aged (Regulation) Order, 1975].

(8) Notification No. FIN/TAX /29775 dated 13-9-1975.
(9) Notification No. TPIMV|27|75 dated 1-10-1975.
" (10) Order No. SPLY|4/5|75 dated 4-11-1975.

* Notifications mentioned at serial Nos. (4), (7) and (10) were
laid on the Table of Lok Sabha on 28-1-1976 during the Fifteenth
Session.

44. Committee on Subordinate Legislation in para 12 of their
Second Report (Fourth Lok Sabha) had recommended that “in the
case of a State under the President’s Rule in pursuance of a Pro-
clamation issued under Article 856 of the Constitution, the rules,
orders, notifications etc. relating to that State Government required
to be laid before Parliament during the President’s Rule may be
permitted to be so laid within a period of 30 days instead of the
usual period of 15 days laid down for the Government of India
rules etc.”

45. The Committee regret that in spite of a clear procedure laid
down by the Committee on Subordinate Legislation for laying of
Notifications of a State under President’s Rule out of 10 Notifications
issued by the Government of Nagaland during the period April to
November, 1975 which are required to be laid on the Table, only 3
Notifications were laid on the Table of Lok Sabha during the Fif-
teenth Session. The remaining seven Notifications have not yet been
laid before Parliament even though attention of Government had
been drawn in December, 1975, to the fact that these Notifications
were required to be laid on the Tabla The Committee need hardly
stress that it is the duty of the administrative Ministries of the
Central Government to fulfil the Constitutional and statwtory re-
quirement of laying the Notifications in respect of a State under
President’s rule to keep Parliament informed about the functioning
of the State Government.

46. The Committee trust that the administrative Ministries will
be more vigilant in future to lay such Notifications before Parlia-
meat in time.

New DrLHi; ERA SEZHIYAN,
March 1, 1976. Chairman,
Phalguna 11, 1897 (Saka).

Commiittee on Papers laid on the Table.



APPEINDIX 1
(Vide Para 14 of the Report)

STATEMENT GIVING REAGSONS FOR DELAY IN LAYING THE
ANNUAL REPORTS OF THE BOARD OF TRUSTEES, INDIAN
MUSEUM, CALCUTTA FOR 1978-71, 1871-72, 1972-73 AND 1973-
74 ON THE TABLE OF LOK SABHA.

1970-71 Report:

The Indian Museum asuthorities compiled the draft Anpual
Report for the year 1970-71 in June, 1971, but this could not be put
up to the Board of Trustees in the absence of the audited statement
of accounts as the audit for the period was deferred om aecoumt of
the influx of Bangladesh refugees. The audit was ultimately eon-
ducted in May-June, 1972, and the Annual Beport, incorporating the
statement of audited accounts could be placed before the Board at
its meeting held on 1-10-1973 and it was thereafter circulated to the
Members for approval. In the meantime, the press raised the already
approved rates for printing. After further negotiations with the
Presg for the revised rates, the order for printing was given on
obtaining the approval of the Finsnce Committee. As the Museum
daes not have fapilities for translation into Hindj, translation had
to be got done from an outside agency which caused further delay.
The printing of the Report in Hindi also took some time. All these
reasons contributed to the delay in supplying copies of the Museum's
Report 40 the Department of Culture.

1971-72 Report:

The Indian Museum authorities compiled the draft Annual Report
for the year 1971-72 in August, 1972, but this ceuld not be put up to
the Board in the absence of the audited statement of accounts as the
audit for this period also was deferred by the Senior Deputy Accoun-
tant Generdl (C.W. & M). The dudit for the year 197172 was
‘conducted in June-July 1973, and the Annual Report for 197172
along with the audited statement of accounts was put up to the Board
at its meeting held on 8th February, 1974, and it was thereafter
circulated to the members for approval. Translation of the Report in
Hindi involved further delay. Thereafter order for printing copies
in Hindi was placed with the Press after the enhanced rates were
approved by the Finance Committee.

18



1972-73 Report: ) -

Apart from the Archaeological and Arts Sections, the Museum
also hag sections relating to Geology, Zoology and Botany which are
under the respective Surveys and not under administrative contrel of
‘the Indian Musetim. There was considerable delay in obtaining
sectional reports from different Surveys. The Bepert for the yesr
1972-78 could not, therefore, be compiled in time. Hindi translation
of the Report and printing thereof also took some time.

1973-74 Report:
E ] ® L [ ] ®
AUTHENTICATED -
New Drvrnr; (D. P. YADAV)

Dated the 23rd July, 1975. Deputy Minister in the Ministry of
Education, Secial Welfare and in the
Department of Culture.



APPENDIX I

Summary of Recommendations/Observations contained in the Report

8. No. Reference to Summary of Recommendations/
Para No. of Observations '
the Report

(1)

3

1 111

2 112

The Committee are concerned to note that the
Annual Reports of the Indian Museum, Calcutta
for the years 1970-71, 1971-72, and 1972-73 were
laid on the Table of the Lok Sabha as late as 28-7-
1975. Regarding the inordinate delay in laying the
Annual Report for 1970-71, the representative of
the Ministry of Education, Social Welfare and
Culture admitted during evidence that the final
Audit Report was received from the Audit De-
partment on 10th October, 1972 while it was
placed before the Board of Trustees on 1st Ogto-
ber, 1973. Thus there was a delay of one year in
placing the Audit Report before the Board of
Trustees who had met as many as four times
between December, 1972 and July, 1973.

The Committee further note that the Audit
Report for 1971-72 was received by the Indian
Museum, Calcutta on 27-8-1878 and the Annual
Report for the year 1971-72 was considered by
the Board of Trustees on 8-2-1974, that is, after
a lapse of about five months. The audit Report
for 1972-73 was sent by the audit office on 16-1-74
and the Annual Report for 1972-73 was approved
by the Chairman on behalf of the Board of
Trustees on 10-6-1975 again after a lapse of
sixteen months and the matter was reported to
the Board at its mecting held on 7-8-1975.
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3

113

114

1.15

1.16

. ;.. The Committee have no doubt that the autho-

rities of the Indian Museum, Calcutta were not
prompt in placing the Annual Report and audi-

. ted accounts before the Board of Trustees for
, their consideration in time and the delays which

had occurred in laying the Annual Reports on
the Table of Lok Sabha were certainly avoidable.

The Committee need hardly stress that the
Annual Report and Accounts of autonomous
bodies like Indian Museum, Calcutta receiving
grants from Government should be laid before
Parliament in time so that Parliament may
be apprised of their actual working from year to
year. Such belated action in laying these reports
and accounts defeats the very purpose of giv-
ing a true picture to Parliament of their activi-
ties and working and also disables Parliament
from suggesting timely corrective action where
necessary.

The Committee recommend that adminis-
trative Ministries who are responsible for lay-
ing before Parliament reports of autonomous
bodies under their control should exercise greater
vigilance and devise suitable procedures to
ensure that such reportg and accounts are laid
before Parliament without any avoidable delay.
On no account, approval of Annual Reports and
accounts should be delayed by not holding meet-
ings of the Board of Trustees or Management
Board in time.

With a view to avoid delays in the laying of
report and accounts of sutonomous organisa-
tions and in order to achieve some uniformity in
this regard, the Committee recommend that
after the close of the accounting year every
autonomous organisation should complete its
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117

1.18

119

accounts within a period of three months gnd
make them available for auditing Auditing of
the accounts and furnishing replies to audit ob-
jections, if any, and also translation and printing
of reports should be completed within the next
six months po .that the reports and audited
accounts are laid before Parliament within
nine months after the close of the ac-
counting year unless otherwise stipulgted
in the relevant Act etc. under which the body
has been set up. If for any n the report
and audited accounts cannot be laid within the
stipulated period of nine months, the concerned
Ministry should lay within 30 days of the expiry
of the prescribed period or as soon as the House
meets, whichever is later, a statement explain-
ing the reasons why the report and accounts
could not be laid within the stipulated period.

The Committee further recommend that
autonomous organisations which lay only their
Annua] Reports, should not take unduly long
time in laying them after the close of the ac-
counting year. In such cases, the administrative
Ministries should ensyre that the Annua] Re-
ports are invariably laid before Parliament with-
in six months after the close of the accounting
year.

The Committee trust that Government will

'iBsué necessary instructions in this regard in

order to implement these recommendations in
their letter and spirit.

While going through the material furnished
by the Ministry, the Committee note with con-
cern that one of the objections raised during
audit of accounts of Indian Museum, Calcutta
was that the statement of accounts for 1971-72
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was submitted to audit without the approval of
the Board of Trustees and the statutory require-
ment of publishing the annual reports and
sccounts had hot been fulfilled by the Indian
Museum, Calcutta. The Committee feel that if
accounts are not propetly prepared and statutory
requirements are lost sight of, the inevitable
result will be that audit of the accounts will be
delayed and as a consequence the presentation of
the report and accounts to Parliament would be
equally delayed. The Committee note that the

Indian Museum have assured that such omission
in future will be avoided.

While going through the reports of Indian
Museum, Calcutta, the Committee noted that the
dates on which the concerned officers had signed
were missing in these reports. The Committee
would like to point out that such documents can-
not be considered to be complete reports. The
Committee would like to emphasise that before
placing such reports before the House, the admi-
nistrative Ministry should ensure that all the for-
malities had been gone into in compiling the
report and that it is complete in all respects.

The Committee note that the Hindi version
of the documents mentioned in Para 23 were
laid on the Table after a lapse of 1 to 2 years
after their English version had been laid on the
Table of Lok Sabha. The Committee alr> note
that the reasons given for delay in laying the
Hindi version of Reports for 1971-72 and 1972-73
of Indian Institute of Management, Ahmedabad
are not at all convincing imasmuch as the expres-
sion “unforeseen circumstances” does not convey
the precise reasons for delay. Likewise, the
reasons given in the delay statement relating to
the Reports of Indian Institute of Technology,
Kanpur that the delay in layine the Hindi version
of Reports had occurred due to “unitablf_ﬁaixdi-




(09 RN ¢} )

tions prevailing at the Institute” can not be
" accepted by the Committee to be convincing. The
. a Committee also feel surpnsed that while laying
' the Hindi version of the Finance Accounts (1971-
72) after a lapse of 2 years Government did not
lay any statement giving reasons for the delay
although instructions were issued by the Lok
Sabha Secretariat to all the Ministries/Depart-
ments of the Government of India as early as in
1962 and repeated from time to time that where
there is undue delay in laying a document (in-
R cluding the statutory rules etc.) on the Table of
o - the House, the concerned Ministry should also
arrange to lay on the Table, along with such
document, a statement giving reasons for the
delay.

‘12 2.15 The Committee recommend that it should be
impressed upon all the Ministries/Departments
that ordinarily both the English and Hindi ver-
sions of Reports/Documents should be laid on the
Table simultaneously. However, in exceptional
cases, where it is not possible to lay both the
versions simultaneously;, Ministry|Department
while laying one version ghould invariably lay a
statement explaining the reasons for not laylng
the other versions. In such cases the other ver-
sion should be laid on the Table either in the
same session or at the most by the end of the
next session.

48 T 216 The Committee note that the delay in laying
the Hindi version of the Finance Accounts (1971-
72) has been attributed to the long time taken by
the printers. Tt has also been stated that transla-
‘tion of the voluminous statements in the Finance-
Accounts takes quite sometime. While the diffi-

“ culties mentioned by Government in fixing any

_ time limit for laying the Hindi version of Finance
Accounts on the Table are not without foundation'
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15
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2.18

yet the Comniittee would like Government to
examine the feasibility of preparing the Hindi
version of the material to be incorporated in the
Finance Accounts side by side with the prepara-

tion of the English version.

The Committee further recommend that
Ministries|Departments should issue instructions
to autonomous bodies|organisations under their
control to the effect that as far as practicable the
Hindi version of Reports and Accounts should be
prepared concurrently with the English version
thereof in order that hoth the versions can be laid
on the Table simultaneously.

The Committee agree with the views expres-
sed by the representative of the Ministry of HHome
Affairs that instead of creation of a Central
Agency for translating all reports and documents
each body|organisation may be made responsible
for making its own arrangements for translation
of papers into Hindi and their printing. In order
to expedite the printing of Hindi version of
papers the only practical solution lies in preparing
the Hindi version simultaneously with the English
version. Steps should also be taken by the
Ministries/Departments to impress upon the
organisations that action should be taken in
advance to settle the rates’ with the Printing
Presses for their job requirements and no time
should be lost in negotiations with the Printing
Presses at the eleventh hour.

The Committee are of the opinion that
normally the Annual Report and audited accounts
of autgnomous organisationg should be presented
to t together to enable the House to-
have a complete picture of the working of that
body. This decision should not be taken to imply
that laying of reports and accounts could be
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delayed to any length of tihe. The Committee
recommend that the Annua]l] Report together
with the'audited accounts and audit report
therson for a particular year should be laid on
the Table within 9 months of the close of
the accounting year unless otherwise sti-
pulated in the Act or Rules under
which the organisation has been set up. To
comply with this requirement proper time sche-
dule should be laid down for compilation of
Annual Report and accounts and their auditing.
The Committee feel that normally a period of 3
months would be sufficient for compilation of
accounts and their submission to audit; the next
6 months might be given for auditing of accounts;
for printing of the report and sending it to Gov-
ernment for laying. If for any reason the report,
audited accounts and audit report cannot be laid
within the stipulated period of nine months, the
Ministry should lay within 30 days of expiry of
the prescribed period or as soon as the House
meets, whichever is later, a statement explaining
the reasons why the report and accounts could
not be laid within the stipulated period

The Committee need hardly stress that to
avoid delay in laying the Hindi version, the com-
pilation of report and accounts and their transla-
tion should be simultaneous.

The Committee regret that in spite of a clear
procedure laid down by the Committee on Sub-
ordinate Legislation for laying of Notifications of
a State under Predident’s Rule, out of 10 Notifica-
tiond issued by the Govérnment of Nagaland
duriag the petiod April to November, 1975
which are required to be laid on the Table only 3
NoétiSodtions wete 15id on the Table of Lok Sabha
doring the Fifteenth Session. The remaining
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seven Notifications have not yet been laid before
Parliament even though attention of Govern-
ment had been drawn in December, 1975, to the
fact that these Notifications were required to be
laid on the Table. The Committee need hardly
stress that it is the duty of the administrative
Ministries of the Central Government to fulfil
the constitutional and statutory requirement of
laying the Notifications in respect of a State
under President’s rule to keep Parliament in-
formed about the functioning of the State Gov-
ernment.

The Committee trust that the administrative
Ministries will be more vigilant in future to lay
such Notifications before Parliament in time.

GMGIPMRND—LS 12409 LS—5-3-76—65.
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